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THE MADHYA PRADESH ANATOMY ACT, 1954’

]
f

/

i

/

(No. XVI of 1954)

AMENDING ACT
M. P. Act 23 of 1958

{121h Apnl 1954]

: An Act to provadc for the supply of unclaimed bodxes of deceased persons 0.

: hosplta!s and medical and teaching msmunons for the purpose of anatomical’
' examination and dissection. .

s B . Whereas it is expedient to provxdc for the supply of unclaimed bodzcs of deceased
‘ persons to hospitals and medical and tcachmg msutuuons for the puxposc of anaiomical
“examination and dissection;

It is hcrcby enacied as follows: - =~ . S s

Statement of Objects and Reasons.—For thc teaching of mcdtcmc and surgery,
dissection and post-mortem examination of dead bodies are essential. It js, therefore,
necessary that medical institutions are énsured an adequate supply of dead bodies. But

_ in the absence of some legal sanction, the utilizalion by medical institutions of dead
bodies even in cases in which there are no known relatives, is attended with risk. The
Bill is designed 0 remove the difficulty. fx- o

v o

1. Short mlc. extent-and commcnccmrm——{l) 'I‘hls Act may bc c:ted ns The
Madhya Pradesh Anatomy Act, 1954. ) LT

l. - - Received the assent of the Governor on the l:uh Apnl. 1954; lsscnz first pubhshod in the Madhyz -
- Pradesh Gmuc oa the 23rd April, IQ‘M :
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(2) It extr.nds to the whole of '[Madhya Pradcshl

A ()] II shall be in force in all such areas of Madhya Pradesh in which it was in
force immediately before the commencement of the Madhya Pradesh Extension of Laws
Act, 1958 (23 of 1958) and shall come into force in such other arcas and on such
dates? as the State Govcmmcm may. by notification in the official Gnaei’u:x dlrcct]

2, Deﬂniﬁons.—ln thls Act, unless there is anythmg repugnant in the SUbjEC{ of
oon!:.xt.-— .

R ¢

““approved instituti3n” means a hosp:tal -or a medical or teaching

institution approved by the State Government 10 Cary on anatomical
,————
mmd‘dxssactmw

{b) “authorizcd officer” mecans an officer authorized by .the State

Government 1o perform Lhc funcuons of an unauthorized officer under
this Act;

() “prescribed” means prescribed by rules and tnder this Act;

(d) “unclaimed body" means the body of a deceased pcrsdn which is not
, claimed by any of his near relatives or by any person of his caste,
creed and religion within such time as may be prcscnbad

3, Doubt or dispute as to unclaimed body to be rcferred to officer appointed
“by State Government.—If any doubt or dispute arises, whether the body of any

deceased person is an unclaimed body, the matter shall be referred to such officer as -

" the State Govcmmcnt may, by nouficauon. appoint for any area in this behalf: and the
decision of such officer shs.l! be final and conclusive.

4. Power of State Government to authorize officers to act under Section 5.—

The state Government may, by notification authorize for the area or any part thercof -

© in which this Act comes into force one or more officers to whom a report shall be
made under Section S and who shall be competent to Act under-the said section.

v’s. Unclaimed bodies to be used for anatomical examination.—(1) Where a
- person under. treatment in a hospital whether established by or vesting in, or maintained
by the State Govemnment or any local authority, dies in such hospital and his body is
! unclaimed, the authorities in  charge of such hospital shall with the least practicable
- delay report the fact to the authorized officer ad such officer shall then _hand o¥er tho
- .ynclaimed body 1o the authorities in charge of an approved msmuuon for the purpose
. of conducting anatomical examination and dissection.

1.. 'Suba.byM.PZJOII%S S )
‘2 -Subs.by.M.P.ZSoflﬁSS |

3 Scctions 2 to 10 of the Act brought into force m:mcdlau:ly in \hc whole of Madhya Pradesh vide
. - Public Health Departmeat Notfa, No. 7921-2165-XV, dated the -128 Scpiember, 1955 publishcd in
Madbya Pradesh Gazelied dated the 16th Sepiember, 195: Part t P. 827.
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; (2) Where a person dies at a hospnnl other than a houspitat rcfcrrcd to in
:.o-secuon (1) or in a person and his body is unclaimed, the authonucs ‘in charge of
. hospital or person shall with the least practicable delay report the: fact to the
‘tharized offi ccr and the smd ofﬁccr shall hand over the uncla:mcd body to the authorities

1.(3) thrc a person havmg no permianent placc of res:dcncc in ﬂw area where
;; death has taken place dies in any public place in such area and his body is
"t:h:mcd the aulhorxzcd officer shall take possession .of the body and shall hand it
. "ef to the authorities in charge of an approved institution for the purpose specified
: 's.:b~secuon (1).

‘ -6. Penalty.—Whoever disposes of, or abets the disposal of, an unclaimed body

“ve as permitted by this Act or obstructs any authority -in charge of an approved

stitution or an authorized officer from handing over, taking possession ofy removing

. using, such body for the purpose specified in the Act, shall, on conv:cuon be
: uushcd with fine whnch may extend to five hundred rupees. o

1. Dutyof police and other officers to assist in obtammg possession of
acialmed bodles.—Adi officers of the Depatments of Police and Public’Health and
| officers in the employ of a local authority and all village officers shnﬂ be bound

3, f o 1t 10 obtain-the possession of an unclmmod body. _ ‘_
8. Protection of persons acting under Act. -———No suit, prosocuuon or; othcr legal
oceedings shall be against any person for anything whxch is in good fanh done or
_ lended 10 be done under this Act. - _ . .

{ M
i § .7 9. Officers to be public servants.—All officers appomtcd or aumomcd fo act.

) :cuon 21 ‘of the Indian Pena! Code (XLV of 1860). . i

10. Rules.—(1) The State Government may, be nouification, mnke. rules for
‘ mmg om the purposes of this Acx ;' oo

(2) In particular and without prejudice to the gcncrahty of thc forcgqmg power
ict rules may provndc for — i

(a) - lhc time: within which the body of - deccased ;;crson may l;a:q-clajmed;
© and . . '

(b)  the embalming of dead bodies. - ‘

: -hkc all reasonable measures to assist any authority or officer authonzcd undcr this -

“1der this Act shall be deemed to be public servanis wuhm the mnanmg of
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THE MADHYA PRADESH ANATOMY RULES, 1966

1. These rules may be called The Madhya Pradesh Anatomy Rures, 1966
2. In lhcsc rulcs. unlcss the context olhcrw:sc rcquxr'*s,
(a) “Az{” means the Madhya Pradesh Anatomy Act, 1954.

“(b) “Unclaimed deaa body” means the body of a deceased person which
' is not claimed by any of his nexr relatives or by any person of his
castc, creed and religion within 72 hours of his death.

3. (1) Every officer and servant of the Police, Medical and Public Health
Department, every officer and servant in the Service of a local authority and every
village officer and servant who comes to know of the death of any person in the service
of & local authorl,, and every village officer and servant in any public place in any
arca in which he has no permancnt place of residence shall report the fact to the officer-

- incharge of the nearest Police Station with the least practicable delay.

(2) On receipt of the report under sub-rule (1) the officer-in-charge of the Police
Station shall immediately make arrangement for the removal of the dead body to the
hospital for preservation from decay and also report the fact to the authotised officer.

3). Nomths!andmg anything contamcd in sub-rule (2), it shall be the duty of
the Patel or Sarpanch of the village in or near which the dead body may be found to
arrange for the removal of the dead body. to the nearest hospital for preservation from
decay and also to repont the facl 10 the ofﬁccr-in-chhrgc of the nearest Police Station.

(4) The bills for the cost of removal of the dead body to the hospital shall be
sent to the officer-incharge of the hospital concerned which shall be paid by him. The
said officer shall also inform the authorised officer of the dead body havmg been
brought to the hospital in his charge and of its preservation.

4. (1) Where a person dies in a hospital or in a person the officer-in-charge of
such hospital or prison shall immediately report the fact to the nearest relative
mentioned in the records of the patient or prisoner. If the said relative does not claim

~ the body. within 72 hours, the dcad boey_shall be disposed off in the maaner laid down

———

in Secuon 5 of the Act.

el

) Nouﬂcauon No.. 5580-1593-XVII-Med. IV, datcd 24th December, 1966 —ln ‘
exescise of the powers conferred by Section 10 of the Madhya Prade Anatomy Act,’
9511 (No. 15 of 1954), the State Governmcnl hcrcby makes the following rules,

. vamely:—

-
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(z)l P'cndir;g receipt of thc‘ claim, if any, in puréunhcé of sub-rule (1) the dead
"“may be, for prescrvauon from decay.
" (3) Il"such body is not claimed with.in thc.'pcriod spcciﬁ;d‘ in Sl;b-tulc (1) the

Section 5 of the Act. .
4) If any of the approved institutions docs not require lhe dead hdy for the
" anostomic.] examination and dissection, the authorised officer concerned shall deliver
it to the rightful claimant or if no such claim is forthcoming, dlsposc of the dead body
. by cremation or burial, as thc case may be.

5. The person intending to dcdxcatc his dead b-ody for the purpose of anatomical

examination and dissection shall inform of his:intention in_wnting 1o the authorised

- ofmicer of the District concerned. The .authorised officer shall maintain 2 record of all
such dcdlcnuons in the form appended to theserules.

_ 6. (l} Any matter under Section 3 of the Act elating to any-dqubt or dispute in
_respect of a'dead body shall be ....red to the officer appointed thereunder, by an
_application in wriung and shall be delivered pcrsonally to the said officer.

{2} On receipt of the applicat‘ion under sub-rule (1) the officer appointed undes-
Section 3 uf the Act shall immediatcly fix a date for hearing within two days of Lhc y

receipt. of such reference and inform the partics accordmgly

(3) After hcarmg the parties concerned, the ~officer appomtcd bv l.hc State

Government under Section 3 of the Act may make ‘'such further enquiry as he may.

~ think proper and fit to dispose of the case and shall ‘give his decision on the date of
hearing.and his decision shall be final and conclusive.

7. The authorised officer shall make arrangemcnt for_the preservation of unclmmcd .

. __,cad.hod.mx_mcn,m mounugg coller so as to | preserve it from dccay until —

(a) a decision has be:n taken under Sr,cnon 3 of the Act; or
-{b), it is handed over to his relative, friend or servant; or
{©) it is handed over to a medical institution for anatomical cxamination

~

or dessection,

8. Nothing contaired in these rules shail' apply to cases where death has taken

place under supicious circumstances and the body is requited for medico-legal
-examination. In such case, if the Police have not taken possession of it themselves,
the body shall be handed over to the Police. =

L

dy shall be removed to the hospital or the. tcachmg medical institution, as the case -

‘authonscd officcr shall proceed to dlsposc of the body in the manner laid dov;m in .

] . ..

L ——

~ .
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‘9. The Madhya Bharat Pathology and Anatomy Rules. 1956 and all other rules -
esponding.to these. rules in force in any region of the State’ of Madhya Pradc-sh

immediately beforc the commencement of these rules are hcrcby rcpca.cd ; -
. Provxdcd thal anything done or any acnon takcn under any of - Ihc rules s0
rcpcaled shall, unless such- thing or action inconsistent with any of the prowssons of
these rules, be deemed to have been done or taken undcr the corresponding provisions
of these rules.
FORM ‘
"{See Ru'e 5)
Rzg}ster of persons intending (o ded:cate their dead bodies for the purpose
anatomical examinatilon and disscclion
o ' , . .
District . . .. ... ‘ T
S.'No.| Name and address of | Date of Name of | Dateof | Remarks
I the persons intending | receipt of | -the approved handing
: \ 1o dedicate his dead | application| institution to over the
I ¢ body for, the purpose which the dead | dead body
. . of anatomical ~ body will .
i examination and : be sent
} dissection : S , L
Som | @ @ | @ 5y | ®
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